BEFORE THE ADJUDICATING OFFICER
SECURITIES AND EXCHANGE BOARD OF INDIA
ADJUDICATION ORDER No. Order/MS/SM/2026-27/32789

CORRIGENDUM
TO
ADJUDICATION ORDER No. Order/MS/SM/2026-27/32789

. An Adjudication Order No. Order/MS/SM/2026-27/32789 (hereinafter referred
to as “Order”) dated October 22, 2026, was passed against Mr. Rishabh
Tanwar, in the matter of Rishabh Tanwar— Registered Research Analyst.

. Whereas, an inadvertent typographical error has occurred with respect to the
name of the Noticee at para no. 1 on Page No. 1 of the said Order, which was
mentioned as Rishabh Chawla. In order to rectify the same, it is hereby clarified
that the name of the Noticee shall be read as “Rishabh Tanwar”.

. The Adjudication Order bearing Ref. Order No. Order/MS/SM/2026-27/32789
dated October 22, 2026 shall be read along with this Corrigendum and all other
contents of the Order shall remain unchanged.

. A copy of this corrigendum shall be sent to the Noticee and to SEBI.
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